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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

In O.A. No. 483/2024

Subject: Suo Motu matter In re: News item appearing in Punjab Kesri dated
12.04.2024 titled “9g< F 7 I T FSANT T, a7 GTHAT A FY oL F, FARAT Fr

e &t 2=

Status Report by way of affidavit of Sh. Malwinder
Singh Jaggi, IAS, Chief Executive Officer, Punjab
Water Supply and Sewerage Board, Plot No. 1-B,
Madhya Marg, Sector 27, Chandigarh.

RESPECTULLY SHOWETH

I, the above named deponent, do hereby solemnly affirm and sincerely state

as under:

1. That the present OA has been registered by this Hon’ble Tribunal by
taking suo motu cognizance of the News item published in Punjab Kesari
Newspaper dated 12.04.2024 titled, "Shahar ke nal ugal rahe matmaila
paani, ganda paani peene ko mazboor log, bimariyon ko mil rahi dawat."

2. That in the said news article, it has been stated that dirty water is being
supplied to the public in many areas of the city i.e. taps installed at main
Handyaya Market and the people are facing the problem of dusty water.

On filling water, a layer of dust is seen on the surface of the containers,

etc.

3. That it is respectfully submitted that the source of water supply to the
area is Tubewell water which is supplied to the public after chlorination
Le. a disinfection process to keep the water clean. The underground
water supply system comprises of AC pipes and MS pipelines which

were laid about 70 years ago and have outlived their lives. There are
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reports that the interior layer of MS pipelines had corroded due to which,

at times, rusty water reaches the end users.

. That the Answering Respondent, Punjab Water Supply and Sewerage

Board, is an executing agency and as per the powers and functions of the
Board under Section 18 of the Punjab Water Supply and Sewerage Board
Act, 1976, it is the function of the Answering Respondent to execute the
drinking water supply or sewerage facility scheme in the areas of local

authorities to which such scheme relates.

. That the matter regarding need for replacement of pipelines was brought

to the notice of Municipal Council, Barnala, and the Municipal Council,
vide letter dated 13.09.2023, requested the Answering Respondent to
prepare an estimate for replacement of water supply pipelines in Ward
No.15 to which the problem relates. A copy of letter dated 13.09.2023 is

annexed as Annexure R/1. Accordingly, an estimate amounting to

Rs.337.59 lakhs was prepared and approved by the Competent Authority
of the Answering Respondent. A copy of letter dated 31.01.2024 of the
Engineer-in-Chief-cum-Technical Advisor, Punjab Water Supply and

Sewerage Board, in this regard is annexed as Annexure R/2.  The

estimate was sent to the Municipal Council, Bamnala, vide letter dated
31.01.2024 for according Administrative Approval and deposit the
requisite funds with the Answering Respondent. A copy of letter dated
31.01.2024 is annexed as Annexure R/3. The Municipal Council,
Barnala, has accorded the Administrative Approval and in compliance
has deposited the funds with the Answering Respondent on 01.03.2024.
It is worth mentioning that the Answering Respondent had already
submitted a Rough Cost Estimate amounting to Rs.396.21 lakhs on

10.08.2023 i.e. prior to the receipt of request from the Municipal Council,



S !

Barnala. In the meanwhile, the Answering Respondent had prepared the
detailed Notice Inviting Tender which was approved by the competent
authority and the tender notice inviting bids was published on
27.02.2024, which were to be opened on 21.03.2024. A copy of the

Tender Notice dated 27.02.2024 is annexed as Annexure R/4. Before

the bids could be opened, Model Code of Conduct for the Parliamentary
Elections was enforced by the Election Commission of India on
16.03.2024. However, keeping in view the seriousness of the problem,
the matter was taken up with the Executive Officer, Municipal Council,
Barnala, vide letter dated 15.04.2024 to get approval from the competent
authority in the Election Commission for opening the bids and allotment
of work. during the MCC period. A copy of letter dated 15.04.2024 is

annexed as Annexure R/5. The matter was also taken up with the

Deputy Commissioner, Barnala, vide letter dated 15.04.2024, a copy
whereof is annexed as Annexure R/6. The Deputy Commissioner,
Barnala has further taken up the matter with the Secretary, Government
of Punjab, Department of Local Government, as per the instructions of
the Election Commission of India, vide letter dated 15.04.2024, with a
request to take up the matter with the Screening Committee for
permission to process the tenders during the model code of conduct so
that clean drinking water could provided to the general public of the
affected area. The matter is to be taken up shortly at the level of

competent authority. A copy of letter dated 15.04.2024 is annexed as

Annexure R/7.

. That as soon as the permission of the Election Commission is received,
the tenders shall be processed on priority and work will be completed in

the scheduled period of five months from allotment of the work.
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7. That in the meanwhile, while the tender process is being finalized, the

Answering Respondent on receipt of any complaint, gets the pipeline
checked by the field staff on priority basis and in case any damage like
cracking or puncture, etc is detected, the same is replaced immediately.
However, it is reiterated that the entire pipeline has already outlived its

life and needs replacement.

. That whenever a complaint is received regarding the muddy/dirty water

being received by the end users, symptomatic treatment is provided.
Recently, on 26.04.2024, ten samples were taken at random at different
locations in the problem area and tested at site for residual chlorine (in
PPM) and TDS (Mg/Litre). All the samples passed the tests and the
residual chlorine and TDS were found to be within the permissible limits.
A copy of the Test Report dated 26.04.2024 is annexed as Annexure

R/8.

. That the Answering Respondent has also taken a few samples of water

from five different locations on 26.04.2024 and submitted the same to the
Government Laboratory of the Water Supply and Sanitation Department
for conducting physical, chemical and bacteriological tests. The same
could not be placed on record as the laboratory requires three working
days to process the samples. The Answering Respondent seeks leave of
this Hon'ble Tribunal to place the test reports on record after receipt
thereof from the concerned laboratory. A copy of letter dated 26.04.2024
regarding submission of the samples to the Water Supply and Sanitation

Department for testing is annexed as Annexure R/9.
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10.That it is further assured to this Hon’ble Tribunal that all possible efforts
will be made to provide clean drinking water to the general public and
also to implement and abide by all the orders/directions issued by this

Hon’ble Tribunal in letter and spirit.

11.That the status report by way of affidavit of the deponent is hereby
submitted for the kind perusal and consideration of this Hon’ble

Tribunal.

Chandigarh
Date : 27.04.2024

Malwinder Singh Jaggi, IAS
Chief Executive Officer
Punjab Water Supply and Sewe%? Board, Punjab

Executive Officer,

Verification: Punjab WIS & Sew. Board,
Chandigarh

Verified that the contents of the above reply by way of affidavit are
true to my knowledge and belief, based on the official record. No part of it is

false and nothing material has been concealed therein.

Chandigarh
Date : 27.04.2024 (DEPO
Malwinder Singh Jaggi, IAS
Chief Executive Officer

Punjab Water Supply and Sewerage Board, Punjab

Chief Executive Officer,

Punjab w/s & Sew Board,

Chandigarn



Annexure R/1

Office of Municipal council, Barnala (Barnala)

No.470/E-3 Dated : 13.09.2023
To,

The Sub Divisional Engineer,

Punjab Water Supply and Sewerage Board,

Barnala.
Subject: Regarding replacement of Water Supply pipeline.
Reference: This office receipt No.1681 dated 12.09.2023.

On the subject cited above, it is requested that an application has been
received in this office from Smt. Saroj Rani, Municipal Councillor, Ward No.15,
stating that the quality of drinking water being received in Gurudwara Gali, Ward
No.15 is extremely poor due to which the residents of the ward have to face lot of
problems. It is, therefore, requested that an estimate regarding replacement of the
drinking water supply pipeline may be prepared by your department and submitted

to this office so that the drinking water pipeline could be replaced at an early date.

DA/- Copy of application. Sd/-

Executive Officer,

Municipal Council, Barnala

** TRUE TRANSLATION **

VOCATE



ANNEXURE R- 2.

Punjab Water Supply and Sewerage Board,
Plot No.1B, Sector 27-A, Chandigarh

From
Engineer-in-Chief-cum-Technical Adviser.

To
Chief Engineer (East),
Punjab Water Supply and Sewerage Board,
Patiala.
No.PWSSB-2024/G-3/1775 Date: 31.01.2024
Subject:  Estimate for Replacement of Water Supply line in
Ward No.15, Barnala, District Barnala.

App. Cost Rs.337.59 lakh.

Reference:- Your office letter No.74 ate 08.01.2024.

The estimate of the subject noted work received
from you vide letter under reference has been approved vide
technical note for the cost of Rs.337.59 lakh in the meeting of
Estimate/DPR Approval Committee held at this office. Please
comply with each and every point of the technical note
enclosed with the said estimate in true letter and spirit.

Sd/-
Executive Engineer (D-3)

for Engineer-in-Chief-cum-Technical Adviser

CERTIFIED TO BE TRUE AND CORRECT TRANSLATED COPY

DVOCATE



10

ANNEXURE R- 3

OFFICE OF THE PUNJAB WATER SUPPLY AND SEWERAGE BOARD,
BARNALA

To
Executive Officer,
Municipal Council, Barnala.

No.228 dated: 31.01.2014

Subject:  Estimate for replacement of Water Supply in Ward
No.15, Barnala, District Barnala.

Reference: Head office letter No.PWSSB-2024/D-3/1775 dated

31.01.2024.

On the subject noted above and letter under
reference, you are informed that the estimate of the subject
noted work has been approved amounting to Rs.337.59 lakhs
in the meeting of Estimate/DPR Approval committee held at
Head office. Due funds made against the said estimate be
deposited at this office soon, so that the tender process can

be implemented.

Sd/- Sd/-
02.02.2024 Executive Engineer,
Punjab Water and Sewerage Board,

Barnala

CERTIFIED TO BE TRUE AND CORRECT TRANSLATED COPY

DVOCATE
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ANNEXURE R-4
EXECUTIVE ENGINEER
PUNJAB WATER SUPPLY & SEWERAGE DIVISION, BARNALA
(Pakka College Road, Gobind Colony, Barnala, Punjab

148101)
To

Joint Deputy Director,
Incharge Public Relations Unit,
Directorate of Local Government,
Municipal Bhawan, Plot No.3, Sector 35-A.
Chandigarh
No.348 Dated: 27.02.2024
Subject:  Regarding approval of Publication of Tender

Notice No.08 dated 27.02.2024.

You are requested by sending a copy of the e-
tender notice enclosed with this letter that the above said
tender notfice be sent to the Directorate, Information and
Public Relations Department, Punjab for publication in English
newspaper (Hindustan Times) (New Delhi Edition), (The Hindu)
(Punjab Edition) and Punjabi Newspaper (Jagbani) (Punjab
Edition) at the rate of minimum DAVP in minimum space.

Name of Head of Department Mr. Rahul Kaushal,
Executive Engineer

Mobile number 97800-16670

Office address Pukka College Road, near
Old Bus Stan, Barnala.

Email ID eepwssdbnl@gmail.com

Sd/-

Executive Engineer

Punjab W/S and Sewerage Board,
Barnala

27.02.2024

CERTIFIED TO BE TRUE AND CORRECT TRANSLATED COPY

¥
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ANNEXURE R-4
TENDER NOTICE FOR VARIOUS WORKS

GOVERNMENT OF PUNJAB
Tender Notice Reference No.08 dated 27.02.2024
The Department of Punjab Water Supply & Sewerage Board

invites online bids for the following:-

Item Quantity | Closing date | Opening
and fime date and
fime
Prov. Tap connections to |1 13.03.2024 | 14.03.2024
consumers, Extension and SID00 2:\4”:00
Augmentation of Water
Supply system at
Ahmedgarh, District
Malerkotla for Distribution
Network and Installation of
Tubewell under AMRUT 2.0
Scheme, Part-1, Phase-1
Providing, Replacement | 1 20.03.2024 | 21.03.2024
Water Supply Lines, House aria5:00 PM m]:oo
Connections and all other
works Contingent thereto
at Ward No.15 at Barnala,
District Barnala.
Important dates are as under:
For details log onto www.eproc.punjab.gov.in
Sd/-

Executive Engineer,
Pb. W/S & Sew. Divn. Barnala
27.02.2024

TRUE COPY
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ANNEXURE R-5
OFFICE OF THE PUNJAB W/S & SEW. DIVN. BARNALA

To
The Executive Officer,
Municipal Council, Barnala.

No.616 dated 15.04.2024
Subject:  Regarding drinking water and sewage problem in
Ward No.15.

Reference:- Your office letter No.610 dated 09.04.2024.

On the subject noted above, it is reported that the
existing water supply and sewage pipelines in Ward No.15,
Barnala are very old. Complaints of dirty water in this area
have been received at this office for a long time. Thereafter,
the Municipal Council, Barnala wrote to this department for
replacing water and sewage pipes of Ward No. 15, as the
existing pipes are old and often cracked. The problem of dirty
water often occurs in this area. On perusing the record, it has
been noticed that people have to face trouble due to dirty
water at least 25 times in the last 9 months. Due to the problem
of dirty water, there is apprehension of spreading diseases
based on dity water in the area. In order to remove this
apprehension, vide Notice No.08 dated 27.02.2024, a tender
was floated "Providing replacement water supply lines, house

connections and all other works contingent thereto at Ward
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No.15 at Barnala, District Barnala”. Its date of opening was
21.03.2024. But due to model code of conduct, this tender
process could not be done. As far as the replacement of
sewerage lines is concerned, an estimate of the cost of about
Rs.160.00 lakh for this purpose has been sent to the competent
authority for technical approval. Further proceeding can be
initiated after getting technical approval of this estimate.

So to process, allot and start work on the tender
floated for immediate replacement of water pipes keeping in
view the public demand/health, it is recommended to get
approval from the competent authority by sending the case
‘through proper channel'. This is for your information and
further necessary proceeding.

Encl: Copies of complaint register and photocopies of tender
notice.

Sd/-

Executive Engineer,

Punjab W/S & Sewerage Division,

Barnala
15.04.2024

CERTIFIED TO BE TRUE AND CORRECT TRANSLATED COPY

"ADVOCATE
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ANNEXURE R-6
OFFICE OF THE NAGAR COUNCIL, BARNALA (BARNALA)

No.838/D-2 Dated: 15.04.2024

To

Deputy Commissioner,
Barnala.

Subject:  Regarding drinking water and sewage problem in
Ward No.15.

Reference:- Your office letter No.2311/LFA dated 09.04.2024
and in respect of Executive Engineer, Punjab Water
Supply Sewerage Board, Barnala.

Sir,
On the subject noted above and letter under

reference, it is submitted that vide this office letter No.610
dated 09.04.2024, a report was sought from the Executive
Engineer, Punjab Water Supply and Sewerage Board, Barnala
regarding the said subject and the letter under reference.
Executive Engineer, Punjab Water Supply and Sewerage Board
Barnala vide his letter No.616 dated 15.04.2024 has submitted
a report to the undersigned regarding the said subject that:-

"The existing water supply and sewage pipelines in Ward
No.15, Barnala are very old. Complaints of dirty water in
this area have been received at this office for a long
time. Thereafter, the Municipal Council, Barnala wrote to
this department for replacing water and sewage pipes
of Ward No. 15, as the existing pipes are old and often

cracked. The problem of dirty water often occurs in this
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area. On perusing the record, it has been noticed that
people have to face trouble due to dirty water at least
25 times in the last 9 months. Due to the problem of dirty
watfer, there is apprehension of spreading diseases
based on dirty water in the area. In order to remove this
apprehension, vide Notice No.08 dated 27.02.2024, a
tender was floated "Providing replacement water supply
lines, house connections and all other works contingent
thereto at Ward No.15 at Barnala, District Barnala". But
due to model code of conduct, this tender process
could not be done. As far as the replacement of
sewerage lines is concerned, an estimate of the cost of
about Rs.160.00 lakh for this purpose has been sent to the
competent authority for technical approval. Further
proceeding can be initiated after getting technical
approval of this estimate” (report is enclosed herewith).

So to process, allot and start work on the tender
floated by Sewerage Board, Barnala for immediate
replacement of water pipes keeping in mind the report of
Executive Engineer, Punjab Water Supply and Sewerage Board
and public demand/health, keeping in view the election
process, recommending to get approval from the Election
Commission in this regard, the report is submitted to you for

further action.

Sd/-
Executive Officer,
Municipal Council, Barnala

CERTIFIED TO BE TRUE AND CORRECT TRANSLATED COPY

VOCATE



17

|5

ANNEXURE R- ]

OFFICE OF THE DEPUTY COMMISSIONER, BARNALA

To

Secretary, Government of Punjab,
Local Government Department, Chandigarh

No.2216/LFA dated 15.04.2024
Subject:-  Regarding the drinking water and sewage problem

in Ward No.15.

On the subject noted above, it is submitted that
enquiry on application of Saroj Rani, Municipal Councilor,
Ward No.15, Barnala was conducted by the Executive
Engineer, Punjab W/S and Sewerage Board, Barnala and the
Executive Officer, Municipal Council, Barnala and according
to their reports, the existing water supply and sewerage pipe
lines in of Ward No.15, Barnala are quite old. Complaints of
dirty water in this area are being received by their office for a
long time. Thereafter, the Executive Officer, Municipal Council,
Barnala wrote to concerned department for replacing water
and sewage pipes of Ward No. 15, as the existing pipes are old
and often cracked. The problem of dirty water often occurs in
this area. On perusing the record, it has been noticed that
people have to face trouble due to dirty water at least 25
times in the last 9 months. Due to the problem of dirty water,
there is apprehension of spreading diseases based on dirty
water in the area. In order to remove this apprehension, vide

Notfice No.08 dated 27.02.2024, a tender was floated
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"Providing replacement water supply lines, house connections
and all other works contingent thereto at Ward No.15 at
Barnala, District Barnala". But due to model code of conduct,
this tender process could not be done. As far as the
replacement of sewerage lines is concerned, an estimate of
the cost of about Rs.160.00 lakh for this purpose has been sent
to the competent authority for technical approval. Further
proceeding can be initiated after getting technical approval
of this estimate.
Therefore, according to the instructions of the
Election Commission, approval should be taken from the
“screening committee" for placing the above tender during
the Model Code of Conduct, so that clean drinking water can
be provided to the general public.
Sd/-
Deputy Commissioner,
Barnala
Endst. N0.2216-17/LFA dated 15.04.2024
A copy of above is forwarded to the Director, Local
Government, Government of Punjab, Chandigarh for
information and necessary action.
Sd/-

Deputy Commissioner,
Barnala

CERTIFIED TO BE TRUE AND CORRECT TRANSLATED COPY

i

ADVOCATE
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ANNEXURE -R.%

Water Sample Test Report
Area:- Ward no.15, Barnala, Punjab
Parameter Check at site
Srno Date Addre Result AaarKs
: - Residual Chlorine (In TDS s If any
PPM) (In mg/Itr)
Old Exchange Gali, barnala Punjab
1 26.04.2024 ! ! 0 ass
148101 Q2 43 d
Pharwahi Bazar Road,barnala
2 26.04.2024 ! I 70 ass
Punjab 148101 0 4 P
3 26.04.2024 40 feet Street, near Geeta Bhawan, 03 457 pass
barnala, Punjab 148101
B-2/580, Pharwahi Bazar
4 26.04.2024 ! ! 468 ass
e Road,barnala, Punjab 148101 ol .
Sadar bazar, near Hemraj
.04, : 480 ass
= 26.04.2024 doctor,barnala, Punjab 148101 0.2 P
26.04.2024 Handiaya Bazar Road,barnala, 0.3 432 “pass
b S Punjab 148101 ’
Handiaya Bazar Road,barnala, 0.2 438 ass
7 | 26.04.2024 Punjab 148101 ' d
Shastri Market Street, barnala,
0.1 465 ass
8 | 26.04.2024 Punjab 148101 P
Shastri Market Street, barnala, ‘0.2 445 ass
9 | 26.04.2024 Punjab 148101 ' P
Backside PNB Bank (Main,
10 26.04.2024 | Handiaya Bazar Road, barnala, 0.2 475 pass
Punjab 148101
Gl
) Sub Divisional Engineer
emist &S Suv Divn
M/s Girdhari Lal Aggarwal Pb. W/s & Sewerage Suv .
Contractors Pvt, Ltd. 1 Barnala.

TRUE GOPY
VOCATE

X
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Annexure R/9

Punjab Water Supply and Sewerage Sub Division, Barnala

Phone No.01679-230200, E-mail : sdepwssbarnala@gmail.com
From

The Sub Divisional Engineer

To

The Sub Divisional Engineer,
Department of Water Supply and Sanitation Sub Division No.1,

Barnala.

No.490 Dated : 26.04.2024.

Subject: Regarding Testing of 5 Nos. samples of water of Ward No.15.

On the subject cited above, it is submitted that 5 No. samples of the

areas mentioned below of the subject Ward are submitted to your office for testing

in the laboratory of your office. It is requested that the requisite fee may be got

deposited and Sample Testing Report may kindly be given:

S1.No. Date Address

1

26.04.2024 Old Exchange Gali, Barnala, Punjab-148101

2 26.04.2024 Pharwahi Bazar Road, Barnala, Punjab-148101

3 26.04.2024 Sadar Bazar, Near Hem Raj Doctor, Barnala,
Punjab-148101

4 26.04.2024 Handiaya Bazar Road, Barnala, Punjab-148101

5 26.04.2024 Shashtri Market Street, Barnala, Punjab-148101

Sd/- 26.04.2024
Sub Divisional Officer,
Punjab Water Supply and Sewerage Board,
Barnala.

** TRUE TRANSLATION **

ADVOCATE
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L ANNEXURE R2[T

Ve wreg AusTE w3 Hi@dH HI3, 20
e 5.1 1Y, Neea-27 B, g31arg)|

WHlEng fis-die

“SH- TSy nigeEiHal

fen)

1Y i fEng (yaw),

Urre ered Aus v3 Hiedn 993,

Yfenrgr|

& ugARs-2024/31-3/ 17785 3t 3l IO\\ 2024,

+ Subjeet: Estimate for Replacement of Water Supply line in Ward No.15,
Barnala, Distt Barnala.
App. Cost Rs. 337.59 Lakh.

WY H T Ee39 U39 &: 74 TH3t 08.01.2024.

My €8 gEB e Y39 578 YU Ifer fen wilts S o nfier fom
ve39 fed it 23.01.2024 I8 FwfteTEtnrg wuges S o sy e

Rs. 337.59 Lakh mwmmmmég‘ﬁnpm 893 3wl £y =&
3k e © 99 frd oas © fis-fas use i3t A

H’aﬂa'%ﬁw (F-3)
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reT feyg,
I ATOE WaHd,
&319 AR,
HIGT'
& 22D 3 3. 102y
femr.- Estimate for replacement of Water Supply in Ward No. 15, Barnala, Distt. Barnala.
Jery-

WY ©239 T U3d &: UTAAL-2024/3t-3/1775 fH31 31.01.2024.

QuI3 feRt v gerd wills U3S @ Ay g Wy § Afg3 di3r A J fa fenl wals

& T InileT Yy E239 Y wnie/Saltwg. wuges andt @ ilfdar feg Rs. 337.59 B4 3w
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ANNEXURE RU/T

EXECUTIVE ENGINEER

PUNJAB WATER SUPPLY & SEWERAGE DIVISION, Barnala
(Pakka College Road, Gohind Colony, Barnala, Punjab 148101)

Email-1D = eepwssdbnl@gmail.com

B L e———— e ppe—————— P Tl b P e sl f et

iz f5udt Fhdwes,

féxgan vafsa falgaﬁ gfae,
sfedzede we B9 Ashie,
fHERIS 33,
use &: 3, AReS-35-2,

SEiTiEy
5 349 23 \9_\9_4_
UEstans we 239 3fen $w9 08 Bt 27.02.2024 € Hagat AE

Wy i e v e 9273 e € ani 3w 92 T A 7 3

fa fog 233 Sfer W weE (Hindustan Times) (531 &8t w2TH&), (The Hindu) (rE
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Tender Notice for various works.

Government of Punjab

Tender N&ice Reference No, 08 dt, 27.02.2024

;fhne Cepartment of Punjab Walar Supply & Sewerage Board invites online bids for the
ollowing:- ﬂ]
Sr.] Ttem : ! Quantity [ Closing Opening |
| No. Date and | Date and
| Time Time
1 Prov. Tap  conneclions 1o consumers,
Extension and Augmentation of Waler 1 13.03.2024 | 14.03.2024
Supply - system at hmedgarh  Disti, at5:00 PM | at 11:00 AM
Malerkotla * for Distributibn Nelwork and
Installation of Tubewell under AMRUT 2.0
Scheme, Pan-1, Phase-1 |
2 | Providing, Replacement Waler Supply Lines,
House Conneclions and all other works 1 20.03.2024 | 21.03.2024
Contingent thereto at Wardl no. 15 at Barnala at 5:00 PM | at 11:00 AM
Distt. Barnala.

Important dates are as under:

For detzils log onto

TRUE/GOPY
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A)ne: 01679-230048

Boan ity Office of the Nagar Council Barnala (Barnala)
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Y5 €3d “Providing replacement water supply lines, house connections and all other
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Sr no. Date Address
1 26.04.2024 0ld Exchange Gali, barnala, Punjab 148101
2 26.04.2024 Phanﬁahi Bazar Road,barnala, Punjab 148101
1
3 26.04.2024 sadar bazar, near Hemraj doctor,barnala, Punjab 148101 l
4 26.04.2024 Handiaya Bazar Road,barnala, Punjab 148101
5 26.04.2024 Shastri Market Street, barnala, Punjab 148101
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BEFORE THE HON BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

In O.A. No. 483/2024

Subject: Suo Motu matter In re: News item appearing in Punjab Kesri dated
12.04.2024 titled “orgx ¥ 7= I7er @ whwr qrft, =21 qTAY A} F¥ worge v, St

forer <t 2w

KNOW ALL to whom these presents shall come that |/We, the undersigned, appoint

ANKIT MIDHA & ASHISH MIDHA, Advocates

at Chandigarh, to be the Advocate for the TUNTAR WATR SUPPLY & Seweerce RoMRD . in the
above mentioned case, to do all the following acts, deeds and things or any of them, that is to say:-

3 To act, appeal & plead in the above mentioned cause in this Court or any other Court which the same may
be tried or heard in the first instance or in appeal or review or revision or execution or Letters Patent Appeal
or in any other stage of its progress until its final decision.

2 To present pleadings, appeals, Letters Patent Appeals, Cross-objections or petitions for executions, review,
revisions, withdrawal, compromise, or other petitions or affidavits or other documents as shall be deemed
necessary of advisable for the prosecution of the said cause in all its stages.

3 To withdraw or compromise the said cause or submit to arbitration, any differences or disputes that shall
anse touching or in any manner relating to the said cause.

4 To receive moneys and grant receipts therefore and to do all other acts and things which may be necessary
to be done for the progress and in the course of the prosecution of the said cause.

9 To employ any other Legal Practitioner /Advocate authonsing him/her to exercise the powers and authorities
hereby conferred upon the Advocate (s) whenever they may think fit to do so.

AND | / WE hereby agree to ratify whatever the Advocate (s) or their substitute shall do in these premises
and in this connection.

AND | / WE hereby agree not to hold the Advocate (s) or their substitute responsible for the result of the said
cause in consequences of their absence from the Court when the said cause is called up for hearing.

AND | / WE hereby agree that in the event or the whole or any part of the fee agreed be me/us to be paid to
the Advocate (s) remaining unpaid, they shall be entitied to withdraw from the prosecution of the said cause until the
same is paid.

AND | / WE hereby agree that the Advocate (s) will not be bound to appeal for us if the case is transferred to
any other Court or the Court sits at any place other than its normal place of sitting.

IN WITNESS WHEREOF, | / WE hereunto set my/our hands to these presents, the contents of which have
been explained o and understood by me/us, this the ......... N dayol . APRIL 2024

Accepted
g~ =
v:%‘r&fow (ASHISH MIDHA)

Advocates
Enr No.P/948/14
# 90, Sector 16-A, Chandigarh — 160 015 (Signature o thumb | )
Ph: +91 9899888394 of the
Puc"‘.. .' Exoouuvg Ofﬁcer,
njab W/s &
st Sew Boarg,



